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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 25th May, 2018 

G.S.R. 492(E).—Whereas, with a view to protecting and improving the quality of environment and preventing, 
controlling and abating environmental pollution in the National Capital Region (NCR) States, there is a need to take 
measures relating to sale and use of pet coke in the NCR States; 

And Whereas, in exercise of the powers conferred by sub-sections (1) and (2) of section 3 of the Environment 
(Protection) Act, 1986 (29 of 1986), the Central Government issued notification, published vide number G. S. R. 45 (E), 

dated the 19" January, 2018, for sale and use of pet coke in lime kiln in NCR States (hereinafter referred to as the said 
notification); 

And Whereas, subsequent to issuance of the said notification, the Ministry of Environment, Forest and Climate Change 
(hereinafter referred to as the Ministry) has received representations that even in cases of permitted use, imports are not 
undertaken by the user agencies and are usually sourced through import facilitators; 

And Whereas, the Ministry after considering the said representations is of the considered opinion that in order to 
facilitate the user under the said notification, they can be permitted to source through import facilitators subject to 
provisions of the said notification; 

And Whereas, there is further need for enhancing transparency and better monitoring with reference to sale and use of pet 
coke in the NCR States; 

Now, therefore, in exercise of the powers conferred by sub-sections (1) and (2) of section 3 of the Environment 

(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following amendments in the said 

notification number G. S. R. 45(E), dated the 19" January, 2018, namely: -
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In the said notification, - 

(i) in direction (1), the words “as a fuel” shall be omitted; 
(i) in direction (8), the following proviso shall be inserted, namely: - 

“Provided that in case, a registered industrial unit desires to engage a third party to import pet coke on its behalf, 
the same may be permitted, if- 

(a) such third party registers with the concerned State Pollution Control Board; 

(b) the import by the third party is limited to the actual requirement of the industrial unit as 
specified in direction (2) and not for sale to any other party; 

(c) such third party furnishes declaration with respect to clauses (i) and (ii) to the custom 
authorities.”; 

(ii for direction (11), the following direction shall be substituted, namely:- 

“(11) The NCR States Pollution Control Boards shall develop an electronic record system for uploading of 
consents, registration, record of sales by oil refineries, and record of use by industrial units, as mentioned above 
and the said Boards shall share this data with the Central Pollution Control Board on a monthly basis for the first 
one year and thereafter on quarterly basis, and this data shall be published on the Central Pollution Control 
Board website on receipt from the States Pollution Control Boards™. 

[F. No. Q-16017/4/2018-CPA] 

RITESH KUMAR SINGH, Jt. Secy. 

Note: the principal notification was published vide number G.S.R 45 (E), dated the 19" January, 2018. 
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NOTIFICATION 

New Delhi, the 25th May, 2018 

G.S.R. 493(E).—Whereas, with a view to protecting and improving the quality of environment and preventing, 
controlling and abating environmental pollution in the National Capital Region (NCR) States, there is a need to take 
measures relating to sale and use of pet coke in the NCR States; 

And Whereas, in exercise of the powers conferred by sub-sections (1) and (2) of section 3 of the Environment 

(Protection) Act, 1986 (29 of 1986), the Central Government issued notification, published vide number G. S. R. 46 (E), 

dated the 19™ January, 2018, for sale and use of pet coke in cement plant in NCR States (hereinafter referred to as the 
said notification); 

And Whereas, subsequent to issuance of the said notification, the Ministry of Environment, Forest and Climate Change 
(hereinafter referred to as the Ministry) has received representations that even in cases of permitted use, imports are not 
undertaken by the user agencies and are usually sourced through import facilitators; 

And Whereas, the Ministry after considering the said representations is of the considered opinion that in order to 
facilitate the user under the said notification, they can be permitted to source through import facilitators subject to 
provisions of the said notification; 

And Whereas, there is further need for enhancing transparency and better monitoring with reference to sale and use of pet 
coke in the NCR States; 

Now, therefore, in exercise of the powers conferred by sub-sections (1) and (2) of section 3 of the Environment 

(Protection) Act, 1986 (29 of 1986), the Central overnment hereby makes the following amendments in the said 

notification number G. S. R. 46(E), dated the 19" January, 2018, namely: - 

In the said notification, - 

(i) indirection (1), the words “as a fuel” shall be omitted; 
(ii) in direction (8), the following proviso shall be inserted, namely: - 

“Provided that in case, a registered industrial unit desires to engage a third party to import pet coke on its behalf, 
the same may be permitted, if-
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(a 

(b) the import by the third party is limited to the actual requirement of the industrial unit as specified in 
direction (2) and not for sale to any other party; 

such third party registers with the concerned State Pollution Control Board; 

© such third party furnishes declaration with respect to clauses (i) and (ii) to the custom authorities.”; 

(d) for direction (11), the following direction shall be substituted, namely:- 

“(11) The NCR States Pollution Control Boards shall develop an electronic record system for uploading of 
consents, registration, record of sales by oil refineries, and record of use by industrial units, as mentioned above 
and the said Boards shall share this data with the Central Pollution Control Board on a monthly basis for the first 
one year and thereafter on quarterly basis, and this data shall be published on the Central Pollution Control 
Board website on receipt from the States Pollution Control Boards™. 

[F. No. Q-16017/4/2018-CPA] 

RITESH KUMAR SINGH, Joint Secretary 

Note : the principal notification was published vide number G.S.R 46(E), dated the 19th January, 2018. 
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NOTIFICATION 

New Delhi, the 25th May, 2018 

G.S.R. 494(E).—Whereas, with a view to protecting and improving the quality of environment and preventing, 
controlling and abating environmental pollution in the National Capital Region (NCR) States, there is a need to take 
measures relating to sale and use of pet coke in the NCR States; 

And Whereas, the Ministry of Environment, Forest and Climate Change (hereinafter referred to as the Ministry) has 
received representations with reference to sale, use and import of petcoke indicating the even in cases of permitted use, 
imports are not undertaken by the user agencies and are usually sourced through import facilitators; 

And Whereas, the Ministry after considering the said representations is of considered opinion that in order to facilitate 
the user under this notification, they can be permitted to source through import facilitators subject to the provisions of 
this notification; 

Now, therefore, in exercise of the powers conferred by sub-sections (1) and (2) of section 3 of the Environment 

(Protection) Act, 1986 (29 of 1986), the Central Government hereby issues the following directions, namely:- 

Sale and use of pet coke in NCR States for carbide manufacturing industry using fuel grade pet coke wherein it is 
used in the manufacturing process and not as a fuel: - 

(1) The carbide manufacturing industry consuming pet coke in the process shall not operate in NCR States without 
obtaining the consent of and registration with the concerned State Pollution Control Board. 

(2)  Consent issued by the concerned State Pollution Control Board shall clearly specify the quantity for the process 
permitted per month and per annum vis-a-vis products produced per month and per annum. 

(3)  Industrial unit shall not be permitted to store pet coke for more than its three month’s consumption. 

4) Al producers or refineries, their authorised dealers and users of pet coke in NCR States, shall be registered with 
the concerned State Pollution Control Board. 

(5)  Refineries and their authorised dealers shall sell pet coke to only consented and registered industrial units in the 
NCR States according to the quantity permitted in the consent issued by the concerned State Pollution Control 
Board. 

(6)  Sale of pet coke by producers or refineries shall be in maximum two steps, from refinery-to-industry or from 
refinery-to-authorised dealer-to-industry. 

(7)  Only consented and registered industrial units of NCR States shall be permitted to directly import pet coke and 
consignment shall be in the name of user industrial units for their own use only. 

(8)  Import of pet coke for the purpose of trading shall not be permitted in NCR States: 

Provided that in case a registered industrial unit desires to engage a third party to import pet coke on its behalf, 
the same may be permitted, if- 

(a) such third party registers with the concerned State Pollution Control Board; 
) the import by the third party is limited to the actual requirement of the industrial unit as 

specified in direction (2) and not for sale to any other party; 
(c) such third party furnishes declaration with respect to clauses (a) and (b) to the custom 

authorities. 

[©) Producers or refineries and their authorised dealers shall submit details of pet coke produced and sold to end 

user industrial units during the month, and opening and closing stock to the concerned State Pollution Control 
Board on quarterly basis. 

(10)  All end user industrial units, including oil refineries, shall submit details of pet coke from different sources 

during the month (self-produced, imported, purchased from refineries or authorised dealers), quantity consumed 
during the month, and opening and closing stock to the concerned State Pollution Control Board on quarterly 
basis. 

(11)  The NCR States Pollution Control Boards shall develop an electronic record system for uploading of consents, 
registration, record of sales by oil refineries, and record of use by industrial units, as mentioned above and the
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(12) 

(13) 

said Boards shall share this data with the Central Pollution Control Board on a monthly basis for the first one 
year and thereafter on quarterly basis, and this data shall be published on the Central Pollution Control Board 
website on receipt from the State Pollution Control Board. 

Industrial units in NCR States shall source pet coke only from producers or refineries and their authorised 
dealers and they shall not source these products from any other intermediaries even when they are located 
outside the NCR States. 

For producers or refineries and their authorised dealers in non NCR States who are making sales to user 
industries in NCR States, such producers or refineries shall have to be registered with the State Pollution 
Control Board of the States where the end users reside in accordance with direction (4) above and they shall 

ensure that the sales are as per the directions (5) and (6) above, and they shall file quarterly reports to the State 
Pollution Control Board of the State where the end users reside in accordance with direction (9) above. 

This notification shall come into force on the date of its publication in the Official Gazette. 

[F.No. Q-16017/4/2018-CPA] 

RITESH KUMAR SINGH, Jt. Secy. 
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